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O R D E R 

17.12.2019: This appeal has been preferred by the Appellant against order 

dated 16th July, 2019 passed by the Adjudicating Authority (National Company 

Law Tribunal), Principal Bench, New Delhi, which reads as follows: 

“ORDER 

Arguments heard.  Order reserved. 

Liberty granted to the respondent to file written 

submissions within three days.” 

2. We find no ground to interfere with the impugned order.  The appeal is 

dismissed. No costs.  
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